
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 15/12/2025
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Meghalaya High Court At Shillong

Case No: Public Interest Litigation No. 7 Of 2023

Bakul Narzary APPELLANT
Vs

State Of Meghalaya & Ors. RESPONDENT

Date of Decision: Feb. 23, 2024

Hon'ble Judges: S. Vaidyanathan, CJ; W. Diengdoh, J

Bench: Division Bench

Advocate: S. Chakrawarty, E. Laloo, S. Sengupta, A. Pradhan

Judgement

Learned counsel appearing for the petitioner submitted that the market is still in
operation in the prohibited area and that the distance of 25 km as mentioned in
Rule 8 has not been adhered to. Though initially a report dated 15.09.2023 had been
filed pursuant to the order of this Court dated 17.08.2023 yet another report dated
19.10.2023 has been filed. Even going by that report it can be visualized that the
market is in existence. The petitioner submits that he will file an affidavit by giving
all details along with photographs.

Post the matter on 13.03.2024.
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